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IN THE CENTRAL ; NI5TpaTflr TRIButr, HYDERA2an .EF.NCH AT HYDE RAaZW 
O.A..NO. 	2_/93 

Between: Date of Order: 6fl-93 
. 

1._Divisional Railway Me.nager, (ns) 
South central Railway, Secunderabad, 

Permrncnt "ay Inc-rcej (Con) 
S.C. lily, Secunderabad. 
thien Signal Inspector, 
Signal & Telecommunication Department, 
S..C.Rly, Secunderaa 

applicants. 

and 

r,c -tb 
Presj &icg..Qq 4ner. 

Respondents. 

P.r the ApplicantsL Mr.N.t.Devraj, SC for Rlys. 

Pbr the Respondentsg 

THE MONt BLE tt • JUSTICE V.INEELAERI RAG : VI CE CHAIRMAN 

AND 
THE HON TBLE MILP.T.TIRtJVENGjfly : 

The tribunal made the folling Orden- 
CC1LWj1 U Lnte oroer aate 11-3-92 

in C.N.P..No. 	/83 is suspended until further orders. 

Issue notice to the fcespondents. 

Post the case on 6.9.93. 

	

1 	• 

To 
The Divisional Railway Manager (B.G) 8C.R1y, Secunderabad. 
The Permanent Way Inspector (.con) S.C.Rly. Secunerabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.c.Rly, Secunderabad. 

The Presiding Officer, Labourourt Narayanaguda, Hyderabad. 
One copy to l4r.N.R.Devraj, Sc for Rlys. CAT.Hyd. 
One copy to tir. 
One spare copy. 

pvm 	 . 	
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TYPED BY 	 COMPARED BY 

CF€CID BY 	 APPROVED BY 

IN THE CLNTRJ AD2(INISTPJTIvE TEIBUNAL. 
HYDERkBAD BENCH AT HYDERABAD 

THE HOW' BLE MR - fflJSTICE ii -NFELAflRI PZ, 0 
AND 

THE HON'BLE MhJA.B.GORTY ; NEMBER(AD) 

AN* 

I 	 MEMBER(J) 
AND 

TEE HON'BLE i1R.P.T.TIRUvENc,zqJ..j :H(A) 

1-2 

0 RDER/JN- 

Mch. C...Tho•  

O.A.No. - 4C2jt. 

.JrNer 

	

.1 	 -' 
dtted and Interim directions 

	

: 	 issued 

- 	
spoLd of with directions 

Dismised 

Dirnjsed as withdrawn 

Dismis4d for default. 

Rejecteâ/ Ordered 

pvm 	
No 016T\a5 to costs. 
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